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Patodia and others. You were not 
available. 

SHRI M. L. SONDHI: I am always 
at your disposal. 

MR.. SPEAKER: You aro availablo 
in the HouRe, not in my Clul>mher. 
I want to say something about that. 
I hope you will ROO me in my Chamoor. 
Th(~re if! something about it which com-
pels mo to postPOIIO it ill puhlic illt-ur-
ost. 

AN RON. MEMBER: SOlllllt.ldng 
has appoarcd ill tho parors. . 

SHRI R. K. AMIN (Dhandhuka): 
In Porhulldcr what happollod WU,s 
this ... 

MR. SPEAKER: If Profllssors go tIm 
wrong way, God holp us. Shri Sama!' 
Guha and othfl'H, uro profosROrSj they 
am thll biggost hoadaches for mo. 

SHRI R. K. AMIN : Wo wish to Ilsk 
tl ° GO\"(IfIIlIlUJlt (Ihout it. 

SRm N. K. SOMANI (Nagaur): 
I havo to say ROIl1(lthing. In (:oul',n of 
timo hoforll this, it has bOlln hrought 
to the attontioJl of t,ho Hous ... that 
Ministors havo hoon t~OOLiJig tll<l Housc 
in a light-huartod manner. Now, I 
would refer to item No. (3) 011 P:Ig<' 1, 
under main item 5. Tho papors Jla\·o 
been laid rolating to tho y.,a,r 1967-
68. 

MR. SPEAKER: Sub-itrull (3) of 
item No.5. 

SHRI N. K. SOMANI: It is laid b) 
~r. K:mll Singh, Sir. Wo havo broug}lt 
It ropootodly to your attoution a1'l1 to 
the Minister cOllcornoo that the Housl" 
should not be troatoo ill a light lllanner 
but that the roports must be submitted 
in time. Whellever a roport is laid on 
tho Table, it ill unduly delayod. JI" has 
1l0~ c~'en apologitlOd for tho dola)'s. 
ThIS IS I!OIDetbing whitb happen'ld 

many months bftt'oro. I am suro you are 
equally, if )lot more, concerned with 
tile privilog08 of this HollllO. 1967-68 
eXlliroo in tho month of March, 1968. 
I hopo the Minister knows that. It is 
a matter ahout tho functioning of tbe 
Commission'lr of Rllilway Safety. You 
should also ho COl' corned about it, Sir, 
and wo would liko an oXl'lallatioll from 
tho Ministor W}IY lifter so m'IIIY m()lltb~ 
be has choson tJli< time to pilloo it 0[' 

tbo Table of tho Houso. 

SHm PILOO MODY: In a Aur-
roptitious mllnnor. 

MR. SPEAKER: 1 roa,lIy wondnr 
Wlll\t ho aims I't, HII thinks that this 
1967-68 roport is too old. 

DR. KARAN SINGH: It is not of 
that old. Bu t llovlJrtholn,~s I do reJret 
tho dolay.l will sout}lllt Rllilw.,y SBfoty 
U,f;l'orts al'(} in futuro oOllli 19 b'II'l' 
oorly. 
ANNUAL REPORT OF THE SEAMEN'S 

P~VWENT FUND SCHEME 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI IQBAL SINGH): 
On behalf of Shri Raghuramaiah I beg 
to lay on the Table II copy olthe Annual 
Report for the year 1968-69 on the 
working uf the Seamen's Provident 
Fund Scheme, 1966. (Placed in Library. 
See No. LT-2429J69). 
NOTIII'I<l&TIONS UNDER ALL INDIA 

SERVICES AOT 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI VIDYA OHARAN SHUKLA): 

I beg to lay on the Table a copy 
each of the following NotificationH 
under sub·section (2) of section 3· 
of the All India Services Act, 1951:-

(1) The Indian AdminiKtrativ8 
Service (Fixation of Cadre 
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[Vidya Charan Shukla] published in Notifi.cation No. 
G.S.R. 2720 in Gazette of 
India dated the 6th December, 
1969. [Placed in Library. See 
No. LT-2430/69]. 

Strength) Twentieth Amend-
ment Regulations, 1969, pub-
lished in Notification'" No. 
G.S.R. 2714 in Gazette of 
India dated the 6th December, 
1969. 

(2) The Indian Police Service 
(Fixation of Cadre Strength) 
Tenth Amendment Regulations -
1969, published in Notification 
No. G.S.R. 2715 in IGazette 
of India dated the 6th 
Decembel, 1969. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-

TIONS 

(3) G.S.R. 2716 published in 
Gazette of India dated the 
6th December, 1969 con-
taining corrigendum to Notifi-
cation No. G.S.R. 2027, dated 
the 23rd November, 1968. 

(4) G.S.R. 2717 published in 
Gazette of India dated the 
6th December, 1969 contain-
ing corrigendum to Notifica-
tion No. G.S . .tt. 2026 dated 
the 23rd November, 1968. 

(5) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Fifteenth Amend-
ment Regulations, 1969, pub-
lished in Notification. No. 
G.S.R. 2718 in Gazette of 
India dated the 6tn DeeembeI, 
1969. 

(6) The Seventeenth Amendment 
of 1969 to the Indian Adminis-
trative Service (Pay) Rules, 
1954 published in Notification 
No. G.S.R. 2719 in Gazette 
of India dated the 6th Decem-
ber, 1969. 

(7) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Sixteenth Arnetld-
ment. Regulations, 1969, 

MINUTES 

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore): I beg to 
lay on the Table Minutes of Fifty-fifth 
to Fifty-seventh Sittings of the Commit-
tee on Private Members' Bills and 
Resolutions held during the current 
session. 

MESSAGE FROM RAJYA SABHA 
SECRETARY: Sir, I have to report 

the following message received from 
the Secretary of Rajya Sabha: 

"In accordance with the provisions 
of rule 127 of the Rules 
of Procedure and Conduct 
of Business in the Rajya 
Sabha, I am directed to 
inform the Lok Sabha that 
the Rajya Sabha, at its sitting 
held on the 17th December, 
1969, passed, in accordanc" 
with the provisions of article 
368 of th'l Constitution of 
India, without any amend-
ment, the Constitution (Twen-
ty-third Amendment) Bill, 
1969, which was passed by 
the Lok Sabha at its sitting 
held on the 9th December, 
1969." 

12·36Brs. 
CONTINGENCY FUND OF INDIA 

(AMENDMENT) BILL· 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI P.C. SETHI): Sir, I beg to 

Publishhed in Gazette of India Ex traordinary Part II, Section 2, dt.19-11-69. 


